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(b) and (c). The Government do not
propose to hold an inquiry as in their view
the charges arc baseless.

-—

1248 s

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE—
contd.

Reperted Statement by Agricaltare Minister
of Amdhra Pradesh against Harijans—conrd.

MR. SPEAKER : The h'on. Home
Minister.

THE MINISTER OF HOME AFFAIRS
(SHRL Y. B. CHAVAN) : Mr. Speaker,
Sif, ... ’

SHRI R.D. BHANDARE (Bombay-
Central) : On a point of order, Sir.
Before the hon. Minister makes the state-
ment, I would like to draw your attention
to business before the House. Here,
it is mentioned on the agenda : Questions
on the statement to be asked by the follow-
ing members and answers given.

Last time, we had given the notice of
Call Attention and a ber of bers

VAISAKHA 9, 1890 (SAKA) remarks against Harijans 502

(C.A4,)

there...(Interruptions) 1 am on my legs.
Therefore, anybody can -go and be present
there. [ do mot do ft ; the office does it
somwhere there. The same names have
been put which were there on that day.
The Minister is giviog his reply to that
call-attention- which was put on Thursday
or Friday.

SHRI Y. B. CHAVAN : Mr. Speaker,
Sir, 1 had, in my statement made on April
25, 1968, indicated that the Chief Minister
was going to look into the matter person-
ally and would thereafter scnd me a report.
1 am awaiting his report.

SHRI MADHU LIMAYE (Moaghyr) :
Still ? 4

SHRI Y. B. CHAVAN : Yes. However,
the Apgriculture Minister for Andhra
Pradesh, Shri P. Thimma Reddy, has sent
a communication to my Mnmstry which
reads as follows : ~

“The report attributed to me that
Harijans should be kicked is a fantastic
lie, baseless malicious and mischievous.
No person in any walk of life would
have made such a statement much less
a responsible Minister. There was no
reference whatsoever of the alleged

had signed. I do not know how they
could be debarred from asking any question.
We had given the notice...

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : On the day when the Home
Minister made the statement, he made it
under Rule 197. Now, it is like any other
statement upon to questions by all members.

MR. SPEAKER : That means nobody
will be permitted to put a question when
the Minister makes a statement. But, on
the suggestion of the House, we postponed
it. It is not a new thing which I have put
here. Qa that day, the Home Minister had
no information and we postponed it. Itis
the same Call Attention notice. I have
not added anything. The same names are
thére. About 40 to 50 members give notice
atd lots are drawn. If some member wants
to.be there, he can be there'when the lots
are drawn. It is not as though somebody
is dolng it béhind. 1t is done in the office.
Any oo, Member can go and be prescat

d on tome. So far
as I know the correspondent of the
Patriot was not present at the meeting
nor did he contact me and verify from
me about the alleged statement dttri-
buted to me. It is an elementary norm
for a correspondent to verify the report
before rushing it to the press.”

MR, SPEAKER : Mr. Rabi Ray.

SHRI B. SHANKARANAND (Chikodi):
Will the Central Government force the
Minister to resign? He should be dis-
missed.

o <fx T (§0) : oo AR, #Y
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net, it said, would only embolden the
landlord class to commit further atroci-
ties on the Harijans and other down-
trodden classes.”

LR IO ALE CR

faedt faelt & formdt dgz ez & fr
& oF gfem Ao Fga & ¢

“City journalists at a meeting here
today passed a resolution regretting the
growing tendency of the authorities to
openly attack and threaten journalists
discharging their normal and legitimate
duties.”

“Latest instance of such an attack,
the resolution said, was the statement
by State Agriculture Minister, P.
Thimma Reddy, that the journalists
covering the recent incidents about the
Harijans in the Stats ‘deserved to be
kicked’.”

“The journalists unanimously felt
that unless those in authority checked
this tendency, ‘freedom of the press
will be jeopardised, affecting the func-
tioning of the country’s democratic
apparatus’.” .

wWE q% MT I § 5w 1w

“ ‘To be born in a Harijan communi-
ty is a sin’. Mr. N. K. Maruthi, a
Harijan Leader of Shimoga stated in a
complaint to the Fort Police and other
superior authorities alleging ill-treat-
ment and prevention from entry into
the Town Club here recently. According
to the report, the story goes...”

Mr. SPEAKER : This is about Shi-
moga. I will not allow this. This has nothing
to do with Andhra Pradesh. This is about
Mysore.
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“Mr. Thimma Reddy’s statement was
read out to newsmen..."”

“ ‘Andhra Patrike’, the oldest Telugu.
daily, editorially took note of the ‘loose
talk’ generally indulged in by Mr.
Thimma Reddy. In a two-column
editorial, it said, ‘whether as Minister
or as Pradesh Congress President, Mr.
Thimma Reddy bas been known for
his loose talk’. His constant deriding
of officials was demoralising the admini-
stration.” .

s it a8 FET R
“Jt described him...””
This is another Telugu daily, Visalandhra.

“It described him as the ‘embodi-
ment of the arrogant fqudal landlords’,
Retention of such persons in the Cabi-

fasteY I3 aRT 2 1

“...after his meeting with Revenue
Minister, V. B. Raju, who had just
returned from Delhi.

“I learn that Mr. Reddy's statement
was recast after he had talked to Mr.
Raju.”
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SHRI Y. B. CHAVAN : We are dis-
cussing an alleged irresponsible statement
of a Minister...(Interruptions) We are dis-
cussing an alleged irresponsible statement
ot a Minister in Andhra Pradesh, but
unfortunately the same treat is being per-
formed here in this hon. House...(Interrup-
tions).

st wy fewd. A wgRg W
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When an allegation was made against
me that T tutored Mr. Raju to go and tell
him something, something, it was a height
o irresponsibility. 1 am only making the
position very clear. If at all we have to
take any position on facts, as I mentioned
that day, 1 discussed the matter with the

Chief Minister and the Chief Minister...
(Interruptions)

SHRI RANGA (Srikakulam) : Is it not
strange that he did not care to send a reply
to him ?

SHRI Y.B. CHAVAN : After that
1 again sent a wireless message. He also
discussed the matter with me. He had
already fixed his tour programmes to some
of the riot-affected districts ; he had fixed
his tour programmes before that and it was
difficult for him to cancel those .

AN HON. MEMBER : Why ?

SHRI Y. B. CHAVAN : Why I cannot
make a decision for him. 1am oaly tell-

" on the 4th or on the 6th May.

ing what he told me. He has told me that
he would be able to send the report either
I can only
make a statement on the basis of the infor-
mation that 1 get from the State Govern-
ment ; I just cannot depend on the report
appearing anywhere and base my statement
on that. This is what 1 want to say.

=t tfa o : 341 *nfas wiw s@ETE
T 7, (srwe)
MR. SPEAKER : Mr. Kanwar Lal

Gupta. This is the next name in the list.
Mr. Kanwar Lal Gupta. ’
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‘Andhra Agriculture Minister pressed

journalists to contradict. Pray appoint-
went of a Parliamentary Commission.’
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SHRI Y.B. CHAVAN : 1 entirely
agree with the hon. Member as far as the
latter part of the question is concerned,
that this problem of Harijans and the way
it is coming up do need a very careful and
anxious consideration of the country and of
this government. And, Sir, I am not less
angry about the general atmosphere that has
been created about it. But, Sir, my only

‘point is that hon. Members shoyld try to
.distinguish between these two positions,

Hecre, Sir, I have to say something or make
a statement about certain statemeat of facts
and allegations made. When facts are in
dispute I have naturally to depend upon
the Statement of the Minister himself.

AN HON. MEMBER: He is the
accused.

SHR! Y. B. CHAVAN : Evep if he is
accused we have to prove against bim.
Only because he is the agcuysed he is not
hanged. {Interruption) Why don’t you
allow me to speak ?

&t ay fewd : qwfaee » w0
adi qur ?
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SHRI RANGA : It is the Home Mini-
ster who is guilty. He has failed to get a
reply from the Chief Minister. He has
failed to make him realise the importance
of this tragic affair. So, I accuse the Home
Minister.

SHRI UMANATH (Pudukkottai) : In
the face of the statement of the West
Bengal Minister, the hon Home Minister
relied on his own iadependent sources in
West Bengal. Why can’t he do the same
thing here also and give us what his inde-
pendent view is ?

SHRI Y. B. CHAVAN : My point is :
we did not, naturally we cannot depend on
the statement of the Minister concerned.
That is exactly why | had asked the chief
Minister himself to look into the maiter.

(Inerruptions) | cannot take any other
position.
SHRI HEM BARUA (Mangaldai) :

This is callous indifference.
SEVERAL HON. MEMBERS rosc.

MR. SPEAKER : If all of you get up,
he will not answer. He is on his legs.
This is not proper.

s g g e () - e
#t 3z feafem A WX Soidem @@
R FQ |

SHRI Y. B. CHAVAN : 1 want your
guidance in this matter. I am not even to
get the report of the chief Minister ? What
is the use ? (Interrtuptions)

The Chief Minister in his reply has
suggested to me that he would be looking
into the matter after his return from the
tour and will get report either on the 4th
or 5th of May. (Interruptions) .

st wy fowd ;e fafreeT w1 w
weey § 7 A saEe &1 T )

SHRI RANGA : It is the Home

Minister who. is has failed, Sir.

SHRI KANWAR LAL GUPTA : Why
don’t you make your own inquiries ? It is
an insult of the House.

ey fF Far oA FraOiEed
Y Fidaz frar & 1% aar mq arfeded
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Is this not an insuit of the House ?
Sir, he wants guidance from the Chair.

MR. SPEAKER : What guidance ?

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : Are you so helpless ?

SHRI MADHU LIMAYE : On a point
of order, Sir.

SOME HON. MEMBERS rose.

MR. SPEAKER : All of you want
to raise points of order. That means it
will take one hour and it will lead us no-
where. My point is : whatever informa-
tion the Home Minister has got, he has
given.

SHRI MADHU LIMAYE: He has
collected no information.

MR. SPEAKER : Whatever he has
given, | think, he has given some informa-
tion ; all of us can say. He himself says
that he is awaiting the report of the Chief
Minister. (/nterruptions)

SHRI RANGA rose -

MR. SPEAKER : | am on my legs.
1 am not saying rather this or that.

SHRI B. SHANKARANAND : He is
a Chief Minister who does not care for the
Harijans and he is interested in his towr ;
‘he should be dismissed, Sir.

MR. SPEAKER : gk qrg ¥ | If you
can dismiss the Chief Minister so easily
today...I think even the Home Minister
canpot do it so easily.

What is your peint of order ?

SHRI MADHU LIMAYE rose—

4
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SHRI SAMAR GUHA (Contai) : Sir

you please first allow us to have our
questions answered. (/nterrutions)

SHRI MADHU LIMAYE
right to make a point of order.

. I have a

SHRI SAMAR GUHA : You are rising
every time. That is your habit.

MR. SPEAKER : May I request hon
Members to kindly maintain order ? I will
call hon Shri Samar Guha. If anybody
before Shri Samfar Guha and Shri Sree-
dharan is to ask questions and if anybody
raises a point of order, it is the Speaker
who will reply. I do not think the Minister
has to reply to points of order. I protect
your right Mr. Guha. My point is this.
Before those Membsrs whose names are
here get up and ask questions, whether it
be Shri Kanwarlal Gupta, or Shri Samar
Guha, points of order are being raised.
When a point of order is raised, it is
not the Minister who is going to reply,
but it is the Speaker that has to reply to
the point of order. Iam in a helpless
positisn when a Member raises a point of
order and 1 cannot shut him out.
1 have to hear what the point of order is
and then give my answer. But I have made
it very strict that a Minister shall
not answer points of order, so tha
name of point of order Members may
not ask questions which are answerd by
the Minister. It is the Speaker that ulti-
mately answers a point of order.

SHRI HEM BARUA : You should
make another thing also clear. After you
exhaust the names on the list, you may
hear the points of order.

st wy fead : fraw § wga *0=-
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MR. SPEAKER : If that can be made
as a convention, it would be very good.
Anyway, at present, this is a check to some
extent at least that Ministers are not to
answer questions asked in the name of
point of order and it is only the Spes" -t
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that has to take the responsibility to
answer it. Anyway, | would request

Members to make it a convention that let
the Members whose names are there put the
questions first. OF course, there is no prohi-
bition against poiats of order being raised.

Suppose Shri Kanwar Lal Gupta puts a

question and in that question and the reply

to it there is something out of which a point
arises, then certainly a member may get

up and raise a point of order.

Now, let Shri Kanwar Lal Gupta put

his question. Let us now proceed in an
ordecly way.

Ngaraw qa: § & 7 @
qarT qF ¥ : qgF T S A1 FIATEEH
AT ¥, F0 T wEET A I F FEARE
oA Pam Al AQw@A W
TR ¥ wiw v ¥ fag A AwEs agl
X ;X Ao §, Y 39 ¥ g4r e
HE?GfF @ Ik § 77 NE F 7
At M GIFR F1 [ A §, 7@
fAT Fa1 IFR @ AN F AT F g
1§ qifwarzd w32 fasrt ?

SHRI Y. B. CHAVAN : 1 would like
hon. Members (0 be a little more Patient. 1
would like them to understand the difficult
position in which the Home Minister has
to function in this matter. 1 would request
them and plead with them to understand
the correct position in this matter. Our
intention is not to cover up anybody.
But when a matter concerns the State
Government, even a Minister of the
Central Government has to function
through the State Chief Minister as far
as it is possible,

11 this matter, a certain allegation was
made about the statements made by that
Minister.  Naturally, we were expecting
the Minister to say cither ‘Yes’ or No’. 1
have quoted here the statement that he has
made without any comments.

SHRI HEM BARUA : On a point of
order ...

MR. SPEAKER : But the hon. Member
himself had suggested the convention that
first those whose names appear on the list
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should be permitted to ask questions and
then only points of order should be heard.
Now he himself is raising a point of order.

SHRI Y. B. CHAVAN : I can very well
understand the feelings of hon. Members
on this matter. But I am not free to ex-
press my own personal - feelings in this
matter. Here I have to function in my
¢apacity as the home Minister. I have
said that I have requested the Chief
Minister to look into the matter. And
he has agreed to do it. Unfortunately,
his other commitments have come in the
way of his dealing with the matter. 1 very
well understand the feelings of hon.
Members. I would only request them to
wait till the Chief Minister’s report comes.
Then it will be possible for me to give my
own assessement of the matter.

ot ofa Tg ; aF 9% 10 7% w7 faw
AT s AR §6g #1 A9IgT g @
ST |

SHRI Y. B. CHAVAN : Naturally, we
shall have to wait for the report. Then I
shall certainly make an assesssment of my
own. Now, the report is expected ; in fact,
even this morning, I got a massage from
him again....

ot cARAm AR wT Ag f R
HAY 7 1 T @GR A @ fFar &
T FT HIA YA F AT ¥ T AM-
w0 freft & 7

SHRI Y. B. CHAVAN : Naturally, the
Government_of India here certainly keep
_themselves informed about what is happen-
ing but that is not a substitute for an
inquiry. One just cannot hold a formal
inquiry about this matter from here. When
the Chief Minister of a State is looking
into a matter concerning certain remarks
passed by his Minister. we have to be
patient to wait for his report. It is very
unfair to make a rexark that the Chief
Minister should be di d simply b
he has asked for some time. I personally
would plead that we should be patient in
this matter, because the status of a State
is involved here and let ws not be in 3
hurry ... )
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SHRI RANGA : He shouid understand
our feelings also.

SHRI Y. B. CHAVAN : Here is also
a State Chief Minister who is responsi~
ble to his own legislature and we just cane
not make remarks like that against him.
That is what I would submit.

=} §E W YA : AT AL,
¥R gaTer #1 Jare @ fREm o g 7 R
qaT FT SqE e 9o
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MR. SPEAKER : You asked whether
he made inquiries. He said ‘I have my
own sources of information, but I cannot
make a statement on that now’,

SHRI RANGA : Let him say whether
he has inquired into it or not inquired into
it (Interruptions).

MR. SPEAKER : How shall we proceed
with so many hon. Members getting up and
speaking and there are so many points of
order raised.

ot wy fowd © weuw Adew, W
AT 9T G AT WH AT Y
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SHRI RANAGA : Has he sent any
officer there ? Let him say.

SHRI Y. B. CHAVAN : As I said, I
1 have got my own sources of information.
That of course I cannot disclose now.
Certainly I have got my machinery of
knowing what happened. But I have not
taken the hberty of saying what exactly

ppened or not h d. Certainly, if
the House wants me to give my own
personal assessment, naturally I will do
that after the Chief Minister’s report is
received. Thatis all 1 can say on this
at this stage (/nrerruptions)

'SHRI KANWAR LAL GUPTA : Has
his officer confirmed the report ?

was § 5w & fafrere & dar w0
E AR A 39 F I FAT AR & 4

MR. SPEAKAR : This is a call atten-
tion. 1 will have to call the members
concerned first. Nobody else will be called.
That is the covention we have been
following.

SHRI SHIVAJI . RAO S. DESH-
MUKH : On a point of order.

MR. SPEAKER : There are so many
points of order. It will take one full hour
for them. May I request members to allow
those two members, Shri Sreedharan and
Shri Samar Guha at least two questions.

=t 7y foand : wegw wdiew, ag &
gt AT | A9 fraw 3 ggar 7 fed
fram 376 ¥ srgETC R ATHT WH ATE
313 o U wfEFT Y |

MR. SPEAKER : What about the
others ? No, no. I have to allow every-
body, particularly leaders of-parties.

SHRI SHIVAJI RAO S. DESHMUKH :

Even before the hon. Member did so, I
raised my point of order.

MR. SPEAKER : He has as much
right as other members. He is also rais-
ing to & point of order. 1 kmow he has
got his own notebook with him. I haye
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seen all. 1 would only request that the
other two Members whose names are there
be given a chance.

‘Shri Dange is on his legs. His mame is
not here.

ot ay fowdy : T w@T W@ A
2?7 & oz ww wET W ®E g
o AfEaT F oqeR AfAd X qw ¥
Ty @ § |

31 syeqr &1 g Ay & R 3w
T s & qg woh St W A
g stone W F Fosgrar o
&g WA ¥ T A K F AT I N
frosgrar: o s & w0 ¥ qy
T § | ATIHT ST T4 41 ! FAv
AT T T FTT TG A 7 T W EHF TR
¥ i afwo o

MR. SPEAKER :
ruling here and now.

ot wg favd : 7w 37

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : May 1 know what
is his point of order ?

I peed not give a

. SHRIMATI TARKESHWARI SINHA
(Barh) : Why should you give precedenoe to
their point of order when points of order
have been raised earlier on this side ?

SHRI S. A. DANGE (Bombay Central
South) : The Home Minister has said
that he is making an inquiry.

SHRI Y. B. CHAVAN ; I did not say
that. R

SHRIS. A. DANGE : At the same
time, he says that the Chief Minister is
making inquiries At the same time, the
Chief Minister is absconding on tour
(Interruptions) . When he does not take a
heinous murder seriously, how can he make
inquiries ? He  should explain big
procedurs, - Jould  explain - i
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The second point is that abolition of
untouchabilty is one of the principles of
the Constitution. Therefore, this House
is perfectly entitled to take mote of this
happening and demand that a Parliamen-
tary Committee go into the affair and that
Government agree to it. It does mnot be-
come an exclusive subject of the, State nor
does it interfere with State affairs.
It is not a State law and order question,
but a violation of the Constitution, and
in such a heinous way.

st wrdly aEx  (T9ER)
oy w@Rm, & Wy 8 sgmedy
W gA XA g oW g R
fraw o 197 F oA FA-TEERA
eNFR fear § qa1 FTACEET 9§ NI
R @fFR frar oar @ W arEsfaE
WgR F W Qv g | & v fafa-
w3 AW F 9@ FAT IwAT ¥ geEd A,
firet ox aafis & gy & A SR
Refiztard, v WA d afy A
ZarTr qw ¥ were s §, Fraal agman,
forawr ggarT, foaw xfa ggamEeT gy
sdar &, T9 §4% &7 vy &, swehr A
HI9Y §EH Se AT 1 @ F v
# qgdr feq w9y WA X WA T -
o7 3% ¥ wEwdar  gwe WY, wfey e
% qr@ qA I Ag avi Ay, ¥W
5T ¥ g ¥ fag (LR W A, QA FE
¥ o wraar 98 gk &1 99 F A WA
37 @ g Aver faar, Sfew wmw R
M AT IT F qr@ QO gIO AG
oré M7 39 BT ¥ gor At 7y [T
FumaraFL QR § wafeag W
a8t qT Ia1 g & 1 & " § qAT ARSI
g W YW w1 aE A war
tn@mﬁﬂ W%Fﬂ I ﬂif
oer &, Y emr ww cEaH A gEC
% 3, gy fr gax @@ aEafs
aee & s a¢ sfyeem aex & IR
g AT ¥ w% 7§ oW =gy
w § 4k W At qeE @ 9w @
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(
E gadrg A o faafg 5T afe gx
gL AT W X A AT W G 7

MR. SPEAKER : There is no peint
of order. You are all making suggestions.

SHRI SHIVAJI RAO S. DESHMUKH :
My poiat of order arises out of analogus
interpretation in law. In a trial, if a public
servant is tried for committing a theft, he
could not be deemed to have acted in an
official capacity. So, if the Minister says
that a Harijan should be kicked, it is out
right violation of the Constitution and h:
could not be deemed to have acted in his
capacity as a Minister. If he acts in his
capacity as a Minister, on the principle of
joint responsibility, the entire cabinet be-
comes responsible. Therefore, does it nat
amount to asking the accused to make his
own enquiry and pass the award of guilty
or not guilty, if we ask the Chief Minister
to enquire into the conduct of one of his
Ministers ?...(Interruptions).

MR. SPEAKER : I have heard Mr.
Dange and Mr. Yadav and Mr. Deshmukh.
They want a committee. The Speaker is
not the person who appoints parliamentary
committess ; he has no authority. It is the
H that can appoint a ittee. May
I request any one of them to move a mo-
tion ? The House has full authority. If
anybody thinks that a committee is neces-
sary, he is free to move a motion. There-
fore, itis unfair to throw the blame or
responsibility on the Speaker. Anyone
can move a motion and it will be onside-
red by the House and we shall see what
happens afterwards.

SHR. A, SREEDHARAN (Badagara) :
The Home Minister has stated that he is
waiting for the report of the Chief Minister.
We have no faith in the Chief Minister.
If he had any sense of proporation he
would have caught this Minister by the
scruff of his neck and thrown him out just
as we throw out kittens stealing milk. The
Chlef Minister has not done that. If that
Minister has come out with a statement
denying what he openly said before the
Press reporters, it is because he wants to
save his own skin. He knows that those
days are over whem Harijans could be
treated as bewere§ of wood and drayers of
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water and that those days are not distant
when if anybody kicks a Harijan, he will
kick back with double the force, whether
he be a minister or a chief minister or a
Union Minister. The country is going in
that direction.

What surprises me is when such an
incident of this nature has taken place,
when even people in high positions have
commented on that,—I am told that Kam-
raj Nadar told Mr. Sanjiviah, the former
Union Minister: 1 am quoting him :
Andhaappaya appadi solli irruppan ; avan solli
iruppan ; avan soll: iruppan —that fellow is in
the habit of talking like that; he might have
talked ; he might have talked., And Mr.
Chavan himself must be knowing it because
Kamaraj talked to Sanjiviah when he came
to the Congress Working Committee meet-
ing. Hereis a certificate given by Mr.
Kamaraj Nadar to Thimma Reddy, the
Minister in the Andhra Pradesh Cabinet.
My question is this. All this has happen-
ed and Mr. Chavan says, “I have asked the
Chief Minister,” and he says “I am a post-
office.”” “Here is what the Andhra Minis-
ter has told me and I am conveying it to
the House”. So, the Home Minister is a post
office between Thimma Reddi and the Lok
Sabha. This minister has violated article
15 of the Constitution, and neither the
Chief Minister nor the Governor have
taken any action against this Minister. It
requires the Home Ministry, to wake up,
the Governor as Rip Van Winkle and the
Chief Minpister there and ask him to en-
quire into it. So, I would like to ask the
Home Minister, in view of the fact that
the Governor of Andhra Pradesh has com-
mitted a serious dereliction of duty, and
in view of the fact that he has not taken
cognizance of a very serious conduct of a
Minister in his State in respect of the
Scheduled Castes in this country, will he
advise the President to remove this Gover-
nor and appoint a new Governor, prefera-
bly one belonging to Scheduled Castes and
Scheduled Tribes ?

MR. SPEAKER : Shri Samar Guha.

it vy fand : ssaw AT, T
warg feerars? 1 7@ w@adw §, ag
¥ IO R, T o Qv ons §, g
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a1 AT FY | FAT 45 T 99 A Swar
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FW | Tg WA AGE I AWMA A
IR E 1 o g N @I q&y ¥ —
31 T AT AGY W ?

MR. SPEAKER : He referred to the

question of removing Governor and all
that. What can he reply ?

SHRI P. R, THAKUR (Nabadwip) :
Sir, I may kindly be allowed to say a few
words. - N

MR. SPEAKER : No, please. I can
not allow everyone now.
SHRI P.R. THAKUR : [ belong to

the Scheduled Castes. 1 must be allowed
to speak in this matter. .

MR. SPEAKER . It does not matter
I am not a Minister, and I do not know
who is a Scheduled Caste and who is not.

SHRI P. R. THAKUR :
you should kuow it.

As Speaker,

MR. SPEAKER :
sarily know it.

I need not neces-
Will you kindly sit down ?

SHRIP. R. THAKUR : I shall sit
down, but you must accept it. ) -

SHRI Y. B. CHAVAN : Sir, it is not
a question of my replying or not. The
point is, there was nothing to reply because
he was talking of dismissal of the Gover-
nor and all that. One just cannot go on
enjoying this type of observation.

SHRI P. R. THAKUR :
the House, as a protest.

(Shri P. R. Thakur then left the House)

I am leaving

SHRI SAMAR GUHA : I have been
nor only shocked by the alleged statement
made by the Minister of Agriculture in
Andhra Pradesh, but I have been equally
shocked by the attitude of the Central.
Government ;. either th=y have taken the
whole matter in a very lighthearted way or
this Centra) Governmént - is “not gepsitivp
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enough to realise the depth of the wound
that "has been inflicted on the sense of
national dignity by the utterance of that
Agriculture Minister As I bave already
said, either this Government is not sensi-
tive enough to release the sense of human
values and national values involved in this
question or this Government is trying wil-
fully to cover the sin of that Agriculture
Minister by dillydallying with the issue in-
volved.

AN HON. MEMBER : What is the
" question.

MR. SPEAKER :
the question.

He is coming to

SHRI SAMAR GUHA : What should
. the Government have done ? 1 quite agree
that just a press statement should not be
taken as the whole truth. I quite agree
that if a thief has committed a sin, he has
right to demand justice. But what should
this Government have done ? Immediate-
ly when they got the report, they should
have sent not only a Parliamentary Com-
mittee but the Cc ioner fQ-r Scheduled
Castes and Scheduled Tribes, Prof. Nirmal
Kumar Bose, himself a Gandhian, should
have been associated with this matter. He
should have been sent immediately to make
a first-hand enquiry. Will the Govern-
ment agree to constitute a committee con-
sisting of Members of Parliament, includ-
ing the Commissioner of Scheduled Castes
and Scheduled Tribes to go to Andhra,
enquire about the whole matter from the
Chief Minister, the Minister concerned and
those journalists and papers which made
editorial comments on this and then submit
a report to this House ?

You will not allow every day a calling
attention notice on such instances. Today
¥ have received an express letter from a
Harijan journalist...

MR. SPEAKER : Don't raise it now.
That would not be answered.

SHR1 SAMAR GUHA : [ want itto
go on record, Sir. I have received this
letter from a Harijan journalist, Mr. N. K.
Maruthi, saying he was debarred to enter
tbe Town Club. He complained to the
police saying his life was being threatened,

Members

but no action was taken. Government

should enquire into this also.

MR. SPEAKER : This has absolutely
nothing to do with it. The Home Minister
may answer the question whethcr a com-
mittee would be constituted.

SHRI Y. B. CHAVAN : This is also
one of the suggestions for consideration.

13.00 hrs.

The Lok Sabha adjourned for lunch till
Fourteen of the Clock.

The Lok Sabha re-assemble.d after lunch at
five minutes past Fcurteen of the Clock.

[Mr. Deputy-Speaker in the Chair]

RESTRAINT AND REMOVAL
AND ARREST OF MEMBERS

ot wew fagrdt aod @ (qEgR) ¢
YT IZ THT SATH FT Fq1LT FT qHAT
AT &Y A ?

MR. DEPUTY-SPEAKER :
ing Attention is over.

st wewt fagrd aoedr o wsger
AT 7 gwiT AT a1 gw A ow AR
FaR A fr 99 ¥ fAg A weaT oY
ar 98 9.

MR. DEPUTY-SPEAKER : I am told
that you have submitted some motion or

other. The Speaker will consider it at the
proper time.

&t of T (TA): & 3 N oF A
faar & 1
MR. DEPUTY-SPEAKER : That is

all right. That will also be considered by
the Speaker.

sft v fagrd a5 faw Fgy
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The Call-



